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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
BENCH AT NEW BOMBAY

4 STAMP APPLICATION NO. OF 1990
. STy
o ORIGINAL APPLICATION WO. - OF 1990
) .uoWaJe Applicant

wOrﬁlng ag Chowkidar
8teff No.E/864
' Watch. & Ward Section at Teleciﬁzgﬁﬁ§ppuhnhuq“auvc'Tubund
geogar 400088 : Nuw pombay Bench Sf‘i{.@
omba .
(Aao'r};% for correspondence: |Received apphication ;;f"q
C/s. .G 8 Walia, Advocate, By Hand |
High Court, 89/10, Western
Railway Employees Colony,
Matunga Road, Bombay-400019)
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90,10 1990.

V/s.
35 1« Tnion of India . .
s - through General Manager Respondents
- Telecom Fgctory
N‘:’ Deona'ﬁ" !
o - Bombay-400088 i
2. Personnel Officer :
Telecom Factory
- Deonar-400088
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_ %g: | Exhibit '.ParﬁiCUlars Pages
e Application 1-10
3 2. Vakalatnama 14-4
Y, 3. Liétnof documents 1L
R 4, | 4t Impugned suspension 12
| ordered dated 11.12, 1987 -
5, 1B Chart-sheet dated 15-1%
29.12. 1987 \ '
6. YL Memorandum for Appointment 18
> of Inquiry Officer dated
28.4,1988
7. 1D Applicant's letter dated _19
11.5.1988 —_
8. 'R Aéplicéht's letter dated 1%
28,6, 1988
9, 1F spplicant's letter dated 19
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M . G.S.Walia,Advocate

for the Applicant.

Mr., VeSe Masurkar,

counsel for the Respondentss

Mr. Masur kar has

undertaken to file note oIf
appearence on the next date.

Mre. Wa
to serve copy ©
on the counsel
within a perio

Mr. Masurkar request
to grant further time for filing

the replye.

f the application
Mr. Masurkar
d of 3 dayse

a to 23.10.90

Adjourne
ther directions

for reply and fur

0A" 351 /90
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Date: 23,10.,90
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Neither the Applicsant n
) H a3 O
his Advocate are present, i

Mr, V.S. Masurker, £
for the Respondents., y Aevocete

Today the matter is fixed
lu - l Xed
agr f;lmng reply. But Mr,
Masurkar stated that copy of t
application has not bee%/receigzd
Zigé(x__“/;Applicant is to '

end Topy X of the apnlicati
gltner to the Advocate o; iglon
Respordent, No.2.

Adjourned to 4.12,99
for reply and further directions.

Copy of the order may be
send to the Advocate for the

Anplicant, )
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OA 351/90

I st e

Neither the Applicant nor
his Advocate aw® present.

Mr., V.K. Mukadam, Sr.Section:
.~ Supervisor, Telecom Factory,
Bombay is present on behalf of
Respondents.

Mr, Mykadem stated that the |

department)still not received
the copy of the application
from the Advocate for the
Applicant, As per order

dt. 23.10.90 & copy of the order ;

was sent to the Advocate for
the Applicant on 5,11,90, inspite

of that, the copy of the ?

application has mnot been received:
by the Respondents,’

I&deourned to 21.12,90 as
a i chance feiling which the
| matter may be referred to the
Trivunal for orders,'

{ ' Copy of the order may be

i sent to the Advocate for the
Applicant,
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Mr., G.S.Walia Advoca
for the Applicant, oCcre

MI‘. V.M Pradha ‘

) /M. n f |

g.s. Masurkar, Advocat00§ oy
egondents,’ S o the

Adjourned fo T
reply and further d%ﬁégigéngor
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Date: 12.2.9L
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Neither the Applic ent nor
his Advocate are present.

: Mr. V.S.Masurkar, Advocate
for the Regpondents.

My, Masurksr prays 1o grant
time for filing reply.

Adjourned to 26,2.,91 for
reply and further directions.
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